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central administrative "RIBUNAL principal bench

-R.'ft.'No.-i2 49/20Dl

IN

OA No .135:3/39

Neuj Delhi: this the day o? ,'2001

HDN'BLE MR.S.R.ADIGE VICE CHAIRMAN (a) .

HDN'BLE DR.A.VEDAVALLI MEMff:R(D|

G.K.Shukl a . ..Revyieu ApplicantJ

Versus

State o f Up & Ors'.'l ,.,.Re\/ieu Respondsn ts'J

■ORDER (by circulation) •'

S->R.:AdiQe. VC(A^:

Perused the RA'."^

2» The g rounds contained therein do not bring

it uithin the scope and ambit of section 22(3) (f) AT

Act read,with Order 47 Rule 1 CPC under uhich alone any

order/decision of tte Tribunal can be revieuedy

3.' RA rejected.'

( DR.A..VEDAVALLI )
MEMBER (3)

(S.R.ADl'S /
VICE CHAIRMAN (a) Ti
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